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Hon’ble Mr. Justice B .C . Saksena - V .C .
Hon’ble Mr. S« Das GuPta_________» A.M.

No one respori(fed on behalf of the applicant 

vjhen the case was called out.

We have gone th ro u ^  the pleadings on record. 

Through this O .A . the applicant has sought the 

following reliefss

(a) The direction to reppondents to prepare 

a seniority list  of the applicant after counting 

the entire service from 17-7«1978 t ill  date and 

to place the name of the applicant on the post of 

Cleaner at appropriate S I .N o , and also treat the 

c^onlicant as promoted notionally on the post of 

Fireman/ Grade « B and A and to give notional pay 

and seniority of the said pssts®

A Counter Affidavit on b ^ a l f  of the 

respondents was filed tovihich the applicant has 

not filed any Rejoinder.

Prcm the material on recerds it appea? t h ^  
the applicant’ s services vxere terminated.®

h e re a fte r  the termination \j^s challenged by
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ha ha fa been paid the arrears of baclc wages 

and also subsequent^ has been granted pro­

motions -to the next higlier post3 .

Since the appl:*^^^^ does not seetn to 

have preferred any representation against the 

seniority assigied to him tee claim for any 

interference v;ith the seniority position assigned 

to him is not made out.

The C,A» lacks merit and is accordingly 

distnissede
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